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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH: KOLKATA

O.A. No.42 of 2024/EZ.

Bimal Hembram & another. ... Applicant.
-Versus-

State of Orissa & others. i Respondents.

AFFIDAVIT FILED BY THE
CHIEF SECRETARY TO GOVERNMENT
OF ODISHA PURSUANT TO DIRECTION

DATED 15.07.2024.

I, Sri Manoj Ahuja, aged about 59 years, Son of
Sri Ramesh Ch. Ahuja, presently working as Chief
Secretary, Government of Odisha, Lok Seva Bhawan,
Lok Seva Marg, Unit-1I, Bhubaneswar, Dist: Khurda

do hereby solemnly affirm and state as follows:-

1. That I am Opp.Party No.l in this case and
swearing this affidavit pursuant to direction dated
15.07.2024 passed in the abovementioned original

application.

2. That the Hon’ble National Green Tribunal,
Eastern Zone Bench, Kolkota vide order dated

15.07.2024 has directed the deponent to file personal
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3 That I have gone through the abovementioned
original application and have understood the contents
thereof. In my official capacity 1 am well acquainted
with the facts of the case and thus competent to swear

this affidavit.

4. That the Original Application filed by Sri Bimal
Hembrem and other alleging the illegal diversion of
forest land for industrialization by IDCO Odisha
without following the process laid down under Forest
Conservation Act 1980 and prayed to the Hon’ble
Tribunal to restrain the private respondents and IDCO
from accessing and using the forest land for industrial
activity until approval of Central Government is

obtained under Forest Conservation Act of 1980.

3 That the averments made in paragraphs-1 and 2
of the Original Application call for no reply from this

deponent.

6. That the averments made in paragraph-3 of the
Original Application are false, baseless and hereby
denied. In this regard, it is humbly submitted that the
field enquiry report submitted by the R.I. Byree on
20.12.2021 and the joint field visit memorandum of the
Tahasildar, Darpan, Revenue Supervisor and RI Byree
submitted on 4.06.2022 vide Lease Case No0.50/2021
which revealed the fact that the land bearing Hal plot
No0.4368(p) measuring an area of Ac.11.19 dec kisam-
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Patita, Hal plot No.4367 measuring an area of Acl.00
dec kisam-Patita, Hal plot N0.4591 measuring an area
of Ac.0.20 dec Kisam-Sarada-1II, Hal plot No.4596
measuring an area of Ac.0.26 dec kisam-Sarada-II, Hal
plot No.4600 measuring an area of Ac.1.75 dec kisam-
Sarada-III, Hal Plot No.4601 measuring an area of
Ac.0.70 dec kisam-Sarada III, Hal plot No.4692(p)
measuring an area of Ac.5.50 dec kisam-Patita total
area of Ac.20.60 dec are free from encroachment and
other litigation, no such Govt. institution found over
the land schedules. Copies of field visit report
dated.20.12.2021 of R.I. Byree and Joint field wvisit
memorandum of the Tahasildar, Darpan dated

4.06.2022 are annexed herewith as Annexure-A/l &

B/1 respectively.

Further, the field enquiry report submitted by RI
Byree on 28.10.2022 and the joint field wisit
memorandum dated 9.01.2023 of Tahasildar, Darpan,
Revenue Supervisor and RI Byree vide Lease Case
No0.48/2022 which revealed that the plots bearing Plot
No0.4582 measuring an area of Ac.0.20 dec out of
Ac.0.30 dec kisam-Sarada III, Plot No.4583 measuring
an area of Ac.0.06 dec kisam-Sarada-III, Plot No.4587
measuring an area of Ac.0.10 dec kisam-Sarada-IlI,
Plot No.4588 measuring an area of Ac.0.03 dec kisam-
Sarada-III, Plot No.4589 measuring an area of Ac.0.24

dec kisam-Sarada-III, Plot No.4590 measuring an area

\
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of Ac.0.06 dec kisam-Sarada-1II, Plot No0.4594
measuring an area of Ac.0.30 dec kisam-Sarada-III,
Plot No.4629 measuring an area of Ac.29.01 dec out of
Ac.79.00 dec kisam-Patita total area Ac.30.00 dec
leased out also free from encroachment and other
litigation, no such Govt. institution found over the land
schedule. Copies of field visit report dated 28.10.2022
of R.I.Byree and Joint field visit memorandum dated

9.01.2023 are annexed herewith as Annexure-C/1 &

D/1 respectively.

7. That in reply to the averments made in
paragraph-4 of the Original Application, it is humbly
submitted that an area of Ac.20.60.dec pertaining to
plot Nos.4368, 4367, 4591, 4596, 4600, 4601 and 4629
of Vill-Byree in fast phase vide Lease Case
No0.50/2021 and an area of Ac30.00 dec pertaining to
plot Nos.4528, 4583, 4587, 4588, 4589, 4590, 4594
and 4629 of Vill-Byree in 2" phase vide Lease Case
No0.48/2022 in total area of Ac.50.60 dec was leased
out in favour of Chief General Manager(Land) IDCO,
Janapath, Bhubaneswar for establishment of industries

as per the provisions of O.G.L.S Rules,1983.

8. That in reply to the averments made in
paragraph-5 of the Original Application, it is humbly
submitted that the presence of wild Elephants and their

movements in different forest blocks and nearby areas
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located within 2 km of project site have been reported
to the higher quarter. The information of the Elephant
movements reported through iWLMS of 2022 & 2023
with 10 km radius map have been submitted to the
higher quarter. Copy of Elephant movements report
through iIWLMS of 2022 & 2023 with 10 km radius

map is annexed herewith as Annexure-E/1.

9. That in reply to the averments made in
paragraph-6 of the Original Application, it is humbly
submitted that the Hal plot No.4368 measuring an area
of Ac.161.36 dec kisam-Patita recorded under Hal
khata no.1298 (Abada Jogya Anabadi) of Vill-Byree.
The Hal plot no.4368 relates to temporary plot
No.3854, which relates to sabik plot No.2024 and the
kisam of the said sabik plot recorded as “Padia”. Copy
of the report submitted by District Office vide letter
No.8588 dated 7.08.2024 is annexed herewith as

Annexure-F/1.

10. That in reply to the averments made in
paragraph-7 of the Original Application, it is humbly
submitted that the sabik kisam of the plot recorded as
“Padia”, which does not attract the provision of

Section-2 of Forest Conservation Act, 1980.

11. That the averments made in paragraph-8 of the

Original Application, call for no reply from this

deponent. W/
S
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12, That the averments made in paragraphs-9 & 10 of
the Original Application are false, baseless and hereby
denied. In this regard, it is humbly submitted that the
petitioner filed a writ petition bearing WP(C)
No.1592/2023 before the Hon’ble High Court of
Odisha, Cuttack and the Hon’ble High Court vide order
dated 3.02.2023 while disposing of the said writ
petition has directed the Opposite Party No.3 i.e. the
Tahasildar, Darpan to consider the objection upon
giving opportunity of hearing to petitioners and the
result of the said hearing be made to the petitioners
before proceeding further in the lease Case. As per
direction of the Hon’ble High Court, the Opposite
Party No.3 (Tahasildar, Darpan) issued notice on
27.02.2023 to the petitioners for hearing of the
objections on 15.03.2023. Copy of notice dated
27.02.2023 is annexed herewith as Annexure-G/1.

The petitioners and others were present on the
date of hearing i.e. on 15.03.2024 and all objections
heard and disposed of by the Tahasildar, Darpan. Copy
of the attendance sheet of the date of hearing dated
15.03.2023 is annexed herewith as Annexure-H/1,

As per the direction of Hon’ble High Court, the
proceeding details submitted to the petitioner through

special messenger vide letter No.1669 dated

111
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12.04.2023. Copy of the letter No.1669 dated.
12.04.2023 is annexed herewith as Annexure-J/1.

13. That in reply to the averments made in
paragraph-11 of the Original Application, it is humbly
submitted that the lease agreement for an area of
Ac.20.60 dec executed on 22.09.2022 and for an area
of Ac.30.00 dec executed on 10.03.2023 in favour of
‘The Odisha Industrial Infrastructure Development
Corporation’. The total area of Ac.50.60 dec handed
over to IDCO, Odisha from the date of the agreement.

14,  That in reply to the averments made in
paragraph-12 of the Original Application, it is humbly
submitted that the sabik Kisam of the plots are non-
forest kisam, hence, the Forest Conservation Act, 1980

is not applicable.

15. That in reply to the averments made in
paragraph-13 of the Original Application, it is humbly
submitted that the sabik kisam of the total area of
Ac.50.60 dec leased out to the IDCO, Odidha
Bhubaneswar comes under the non-forest category.
Hence, there is no requirement for Forest Diversion

Plan.

16. That in reply to the averments made in
paragraph-14 of the Original Application, it is humbly

submitted that in response to the averments made in
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this Para, is related to IDCO Ltd. Regarding FDP of
proposed Rail Corridor, 4.519 ha of Revenue Forest
land have been selected which contains Cashew nut
plantation developed by Soil Conservation Department
and 336 nos. of different species of trees have been
enumerated over the proposed area for Rail Corridor.
Copy of enumeration list is annexed herewith as

Annexure-K/1.

17. That in reply to the averments made in
paragraph-15 of the Original Application, it is humbly
submitted that the copy of Amin report vide Annexure-
7 to the Original Application revealed that the Amin
reported to record the temporary plot no.3854 of area
Ac.220.97 dec in Abadajogya Anabadi khata of the
village-Byree with Kisam-Pathuria Jungle. Thereafter,
the report of the Amin amended and the kisam of the
temporary plot bearing no.3854 recorded as “Patita” by

A a/m/vyé

the concerned authority. Copy of the LR Register is

annexed herewith as Annexure-L/1.

The Amin further reported that the temporary
plot 3854 co-related to sabik plot No.2024. The report
submitted by the district office vide letter no.8588
dated 7.08.2024 vide Annexure-F/1 which reveals that
the Hal plot no.4368 co-relate to temporary plot 3854
and the temporary plot related to sabik plot no.2024
and the kisam of the sabik plot-2024 recorded as

W,
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“Padia”, which is a non-forest kisam. Hence, the sabik
kisam of the Hal plot No.4368 may be treated as non-

forest kisam.

18.  That the averments made in paragraph-16 of the
Original Application call for no reply from this

deponent.

19. That in reply to the averments made in
paragraph-17 of the Original Application, it is humbly
submitted that the field enquiry report submitted by the
R.I. Byree and the joint field visit memorandum of the
Tahasildar, Darpan, Revenue Supervisor and RI Byree
dated 4.06.2022 revealed the fact that there was no
forest growth found over the plots.

It is further submitted that the proposed land for
establishment of ‘My home cement’ on Mouza Byree
is ‘Patita’ Kissam land as per letter No.15867 dated
01.12.2021 of the ADM, Jajpur and not included in the
DLC. Copy of letter of ADM, Jajpur is annexed

herewith as Annexure-M/1.

20. That in reply to the averments made in
paragraph-18 of the Original Application, it is humbly
submitted that averments made in this paragraph is
related to IDCO Ltd. and the IDCO has initiated the

process for filing of application for Forest Diversion

Proposal. &% e
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et p\lpﬁgp‘ ‘TO\NN
ﬁ"ZOOA

ety BTG

114



21.  That the averments made in paragraphs-19 to 22

of the Original Application, call for no reply from this

deponent.

22. That in reply to the averments made in
paragraph-23 of the Original Application, it is humbly
submitted that the proposed Railway corridor of the
project, the revenue forest land over an area 4.519 ha
has been involved in the project and the said area
contains scrub growth and old cashew plantation which
is a regular path of Elephants which has been
communicated to CCF (WL), Odisha, Bhubaneswar
vide letter under memo No. 5838 dated 05.06.2024.
Copy of memo No.5838 dated 05.06.2024 is annexed

herewith as Annexure-N/1.

23. That in reply to the averments made in
paragraphs-24 and 25 of the Original Application, it is
humbly submitted that the presence of wild Elephant
and other wild animals namely Monkey, Rabbit,
Mongoose, Common Myna, Crow, Cobra, Python, Rat
snake, Monitor Lizard in nearby surrounding area of
the project have been reported in Site Inspection
Report submitted on 12.09.2023. Copy of Site
Inspection Report dated 12.09.2023 is annexed

herewith as Annexure-Q/1.

Ahawdyf X
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24.  That the averments made in paragraph-26 of the
Original Application, call for no reply from this

deponent.

25.  That the averments made in paragraph-27 of the
Original Application regarding the position of wild
Elephant movement has already been explained in the
foregoing paragraphs. It is further humbly submitted
that the Kapilash Wild Life Sanctuary is located 13.82

km distance from the proposed site.

26.  That the averments made in paragraph-28 of the
Original Application, call for no reply from this

deponent.

27. That in reply to the averments made in
paragraph-29 of the Original Application, it is humbly
submitted that the kisam of all the plots leased out are
Sarada-3, Sarada-2 and Patita. Hence, the Gochara land

of the village remained intact.

28.  That the averments made in paragraphs-30 and
31 of the Original Application, call for no reply from

this deponent.

29. That in reply to the averments made in
paragraph-32 of the Original Application, it is humbly
submitted that the tribal deity is situated at the distance

116



of 200 meter from the back side of the Compound Wall
of My Home Industries.

30.  That the averments made in paragraph-33 of the
Original Application, call for no reply from this

deponent.

31. That in reply to the averments made in
paragraph-34 of the Original Application, it is humbly
submitted that the Joint field visit memorandum
revealed that there was no forest growth found over the
plots leased to the IDCO, Odisha. Hence, the objective
of the Forest (Conservation) Act of 1980 not affected.

32.  That the averments made in paragraph-35 of the
Original Application, call for no reply from this

deponent.

33. That in reply to the averments made in
paragraph-36 of the Original Application, it is humbly
submitted that the total area leased out to The Odisha
Industrial Infrastructure Development Corporation
(IDCO) not comes under the forest land category. The
kisam of all the lands are Sarada-III, Sarada-II and

Patita, which are category of non-forest land.

34.  That the averments made in paragraphs-37 to 39
of the Original Application, call for no reply from this

deponent.

t
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35. That the Respondent carves the leave of the
Hon’ble Court to file fresh affidavit, it required in the

interest of the lis.

36. That the original application is otherwise
improper unjustified and as such is liable to be

dismissed.

37. That the facts stated above are true to the best of

my knowledge and belief based on official records.

Identified by:-

-

Advocate - Deponent.

Certificate

Certified that the cartridge papers are not readily
available.

Kolkata

Date:28.08.2024 Addl. Government Advocate.
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To
The Tahasiladar, Darpan, Dhanmandal
Sub: Inquiry details regarding the lease.
Office Letter No. 4949 dated 08.12.2021
Sir,
As per your direction, I am submitting herewith the necessary
information regarding the details of the lands proposed to leased out.

1. Applicant's name: CGM Land IDCO, Bhubaneswar.

2. Details of the land to be leased

Mouza Khata Plot No. Area Kissam
Byree 1298 4368(p) Ac.11.19  Patita
Byree 1298 4367 Ac.01.00 Patita
Byree 1298 4591 Ac.0.20 Sarada-II
Byree 1298 4596 Ac.0.26 Sarada-I1
Byree 1298 4600 Ac.1.75 Sarada-11
Byree 1298 4601 Ac.0.70 Sarada-II
Byree 1298 4629 Ac.5.50 Patita

The said plots are free from encroachment as per Tressnaksa(Trace Map).
[t appears from the survey that the proposed land have no sairat source.
There are no forest trees on the proposed land.

No development work has been done on the proposed land.

The proposed land has not been given in any form of lease.

Road connectivity to the proposed land is there.

Notice shall be issued to the general public for inviting objection for the
said purpose.

SR 00 53PN [t b

The report is submitted for kind perusal at your end.

Yours faithfully

Sd/- Revenue Inspector, Byree
Sd/- Tahasildar, Darpan
Sd/- Revenue Supervior,

Darpan Tahasil
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~JOINT FIELD VISIT MEMORANDUM OF SRI PRADIPA KUMAR SETHY, O.A.S-A (J.B.)
TAHASILDAR, DARPAN ON PROPOSAL OF GOVT. LAND IN FAVOUR OF CHIEF GENERAL

MANAGER,

(LAND)

IDCO,

ODISHA, BHUBANESWAR FOR ESTABLISHMENT OF

INDUSTRIES AND ALLIED ACTIVITIES AT VILLAGE-BYREE.

Joint field verification has been conducted today, I.e.04 :0%b 2022 in the presence
of concerned Revenue Supervisor and Revenue Inspector, Byree as per the land schedule
given below for the purpose for establishment of Industries & allied activities at Village-

Byree.

Following observations have been made by the joint verification team.

1
i

2.

There is suitable approach road connecting to the proposed site.

other litigation.

The proposed lands of the proposed plots are free from encroachment and

3. There is no forest growth exist over the suit land.
4. There is no sairat source or minor mineral over the said plot.
5. The case land belongs to Village- Byree which comes under rural area.
6. The case land is suitable for the purpose as above.
Land Schedule
Mouza | Khata No. Plot No. Area Kissam
Ac.11.19 dec.
4368(P) out of Patita
Ac.161.36 dec
4367 Ac.1.00 dec. Patita
558 4591 Ac.0.20 dec. Sarad-lll
4596 Ac.0.26 dec. Sarad-l|
Byree
J (AJA) 2800 [Ac1.75 dec. Sarad-ll
4601 Ac.0.70 dec. Sarad-lll
4629(P) | Ac.5.50 dec. Patita
out of
Ac.79.00 dec.
Total Area=Ac.20.60 dec.
12—
Tahasildar,

e

oA yree -

Revenu ?u pervisor,

Darpan Tahasil, Dhanmandal _F anmandai
Revenue Supervisor ahasildar,
DARPAN TAHASIL Darpan

T':"f;{_','* C of Or
| — - Ly
i Tah > 1l 4 Yn

)
paiild \)ld\.“‘

v

ar, v -.’!f;__l"f_l\_




P 122
| \‘ ~p - DNamexrrce ~ €A
S 310 «1‘5\0
ﬁ@@ DY, qq@\ m\?\ﬁ"“
(G0 O aa6s wg Q@) Lo 516 ) 19020
HNEA
CNANEF ANENARGS GOR\G ESN AR Ak, <y
Sepaf] 63 9EP ‘vg);t»\ﬁ‘
v QQM\@AG\Q\Q? an- Com Lond D co Rivbantaveu

- Do 4aya ¢ %QQS’\C)

_,_9__ N .%Zé OGS &9
e\ €95z K8 m o oD g\\?f‘ i)
Ly WBOC pom quag.®
cane) ¥BCS p.e0 - ?}«%’S:""
58Cz. 098 a9Gm

|

' gzo  0:0D

l }fs&rfa 630 - AL -
. g\'\qc..q'\

0
figzw;x;we e - _—
N YD GR\ ac\Sa c_g@q;g@f‘ URNE AR el
13 DA™ @2 A QOB éao_(\ > a c;-,tzq\ @G@ =\
5 99& dA 9oeL SRe8 odase a@ G@c
O DR % 208 e D00, qﬁq, 55\(4*1 faNesR“
L gaE AR oy Shel D6 U@ ENANGTR "
O o9& o arwg 2248 Q\%\Q db . 0§ k-
z

AG D q{GQ GC?C@Q ag\\qc@\ qul@ @c_,\flg‘aé“ﬁ

R BN AGE s N @y
e - P\ 01#@,@‘6«‘2 @vé;\ !ﬁ\')"‘mes :u qq @w&; Q@‘ff};\q 81 ﬁml@?ﬁ('.

Oy = Senet  armad Q> Qe
|
|
|

)

Irue C r{gy atteste 4‘44" |

ianasiidar, Darpar
B . 1 If, Darpan ‘€venue inspector



—D& ~ dnn<eroree, Q/,,l_ 123
Translated copy

To

The Tahasiladar, Darpan, Dhanmandal
Sub: Inquiry details regarding the lease.

Office Letter No.5146 dated 17.10.2022
Sir,

As per your direction, I am submitting herewith the necessary
information regarding details of the land proposed to be leased out.
1. Applicant's name is CGM Land IDCO, Bhubaneswar.

2 Details of the land to be leased

Mouza Khata Plot No. Area Kissam
Byree 1298 4583 Ac.0.06 Sarada-3
4588 Ac.0.03 Sarada-2
4587 Ac.0.10 Sarada-3
4589 Ac.0.24 Sarada-3
4582 Ac.0.20 Sarada-3
4594 Ac.0.30 Sarada-3
4629(p) Ac.29.01  Patita
3. The said plots are free from encroachment.
4. It appears from the survey that the proposed land have no sairat source.
5. There are no forest trees on the proposed land.
6. No development work has been done on the proposed land.
7. The proposed land has not been given in any form of lease.
8. Road connectivity to the proposed land is there.
0. Notice shall be issued to the general public for inviting objection for the

said purpose.
10.  Even though the Kissam of the above plots are Sarada-3 & Sarada-2,
however there is no cultivation on the said plots.

The report is submitted for kind perusal at your end.

Yours faithfully
True Copy ADe sted Sd/- Revenue Inspector
True COPY <y
T & s
¥ no
Cin r. 1‘}:«}‘;“'1‘1"
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JOINT FIELD VISIT MEMORANDUM OF SRI SUBHADARSAN MISHRA, 0.A.S-A (J.B.)

TAHASILDAR, DARPAN ON PROPOSAL OF GOVT. LAND IN FAVOUR OF CHIEF GENERAL
MANAGER, (LAND) IDCO, ODISHA, BHUBANESWAR FOR ESTABLISHMENT OF
INDUSTRIES AND ITS ALLIED ACTIVITIES AT VILLAGE-BYREE.

Joint field verification has been conducted today, i.e. 29 91 222% in the presence
of concerned Revenue Supervisor and Revenue Inspector, Byree as per the land schedule

given below for the purpose for establishment of Industries & allied activities at Village-
Byree.

Following observations have been made by the joint verification team.
1. There is suitable approach road connecting to the proposed site.

2. The proposed lands of the proposed plots are free from encroachment and
other litigation.

3. There is no forest growth exist over the suit land.
4. There is no sairat source or minor mineral over the said plot.
5. The case land belongs to Village- Byree which comes under rural area.
6. The case land is suitable for the purpose as above.
Land Schedule
Mouza | Khata No. | Plot No. Area Kissam
Ac.0.20 dec.
4582(P) out of Sarad-ll|
Ac.0.30 dec
4583 Ac.0.06 dec. Sarad-Il|
4587 Ac.0.10 dec. Sarad-Ill
1298 4588 Ac.0.03 dec. Sarad-I|
Byl-ee (AJA) 4589 Ac.0.24 dec. Sarad-ii}
4590 Ac.0.06 dec. Sarad-lli
4594 Ac.0.30 dec. Sarad-Ill
4629(P) | Ac.29.01 dec. Patita
out of
Ac.79.00 dec. ¢
Total Area=Ac.30.00 dec.
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Revenue rvisor, Tahasildar, Darpan
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Revenue Supervis Tahasildar
DARFAN 7 4 ASIL D
'é"ei\()ﬂr‘& tested
—L
Tahac i N
hdar D

124



—

20°32'0"N

2Dﬂa4tgrlN
1

85°54'0“E 85‘56‘0"E 35"53'{1"E 86"0'0"E 86°2'0"E 86°4'0"E

—

BAMBURL

: 86°6'0"E 86°8'0"E 86°10'0"E
1
—-\ ?AP SHOWING THE LOCATION OF ELEPHANT MOVEMENT [IWLMS-2023] AT PROPOSED RAIL CORRIDOR W 10 KM RADIUS ":
z . ] =
‘a — BAIDEHI PURpIR| JaNGA 08 e~y - —El:
. -
gl W9 ?
1
@ BANDHA PALLI
| -
> 7 .
- R -
?? S RAI JHAR KA‘KOL'DADM g
3 ] NEAN l;u = 0‘.
o : CHANDI TAL SASAN =]
b= g _,./'/ < ANG‘ oia pokiARNUDA o
< l ANB -- I AR th
U z
g saaLakioa 5 P"‘Tng ig
£ ] -0
§ L RAMPAT DALK PATq o NDALA g
o AMIYA JH i
(50 PROTECT bK:tm]iﬁl MM ‘W'd JHAR
s KAMANGAY SOM '
( PROTECTESFORE "‘”‘“ﬁ“"‘“% Lt
= ki, ::u PA RANEAIA msmep R M =2
a “i P P e I
© - -J SAMASARPUR g
:?‘ : suum\n \v{ CO‘FZ{’ &

"[ - ARANPUR
pnunsn

BEGUNLADIH.

‘ YD
MADHAPURT-? ;

JAYAPD
(GAMODARPLR
ol MBHEI

NARENDRAFUR
WINTAMANTPYR

TEL|APAD KANHEPUR
SALAGOAN

EALASH
RAMACHANDRAPUR

RUDGOAN I8
NJRGUNDI KARANJIL

GANAT H\U R
JARIPADA

o -
b e par: KOTASART QIHAMALA

s
/“ ARPADA

[SCALE:- 1:125000]

MIL WANDARKANA(

KHOD
RANPAD

ARADA SOHADA
'r.wnaa i

KANI

Legend

BARABHIMARAJ PUR
5 PROPQOSED RAIL CORRIDOR

KEHATI SR M 2023_ELEPHANT
" ot KM_BUFFER
g PR ; ¢ . ¢ l;_j - GE BOUNDARY
s RANGA™, i ¢ ; I VILLK
AwARADA ‘f}{& : -/ Divisional #¥rest Officer .— V" e o
P Rp,?m,.mm A aDPINA‘rHPUﬂ Cuttack Forest Divisio =s=t= Howrah-Chennai_Main_Line

z
e
3
™
-]

=]
~

L]
20°32'0"N

I nzerllnn: ngog::-n"l: 85°EB'D"E

I
l " -] II " 36§10|UIIE
86°0°0"E 86° ' 'E. “"1“ Lnggn'o";;mes,: 86°6'0"E 86°8'0"E




: ) ; i et i —— ulu - 1 4'.lu = Ub'ﬂ'U"b 85"3'0"E 86“3 0"E Bs°1°!°n 1 26
. MAP SHOWING THE LOCAT
‘ .@:t i ATION OF ELEF;H&NT MOVEMENT [IWLMS- -2022] AT PROPOSED RAIL CORRIDOR W 10 KM RADIUS durarer
:2 o) g KDLHA A PRF \KOLH _\J //
B S e z
g = | i NALIDA MAHABINAYAK RF LS
] v ] ] NALIDA PRF fnaﬂm o5 ' =
f NALIDA PRE KANTIGADIA PRF|
o) ", DEHURIGADA CHANDITALPF  CHANDIMKOLE N
C BADAKUSUNPUR PF KALAKALA Pf_{'F /,_/
b i S
<1: KUSUNPUR HJ_\NDHAPﬂ._[fRf m mlaARIMUL PRF, _.,./ z
BARUNIA PF : F—/—\—’ )
B
al-
AMBILIJHARI PRF ‘\ LALITGIRI
m\.,-_/\.\rn
z
5 z
el
g BAYREE : V"ﬁ 5
DALIJORA RF = OF W N
on (WU,JK--
“zz‘ "~ MANGARAJPUR
5 " GV =
e N ‘.ﬂ i
$ [ xocHILANUAGAON &K ¥ \0( >
[=] . g a
1) M\U@lelm S
L _/[SCALE:-1:125000| )
o H
£ s
S‘: X 3 T e B
2 ) P Legend g
( \ o [[] PROPOSED RAIL CORRIDOR
v > i M 2022_ELEPHANT DATA
\ 44 8
AGRAHAT (* P [ 10_xm_surFER
z i ol 4 [ ] BEAT BOUNDARY z
z 7 N — =)
I = ==+ Howrah-Chennai_Main_Line B
5 #~  CHOUDWAR AT [C=e &
= [ lerr "
4
Diwvislonaj F | e
; st Officar
Cuttack Foregt Division} L
- L ———— 1 ' p ! - 6°10'0"E
B I | oE it apiIpt on g '0"E °g'0" 86°8'0"E 86°10'0"
ki3 85054|0||E BsossrouE 85 53 0 E 33 0 0 E A@Jg %gﬂmu?‘:bm 86 6 0 E




127

~ 0" Annerugee - F | L
Sera+

COLLE CTORATE, JAJPUR
Ph 06728-222001(0) 222330 (R) Fax '-2‘2208_7 .
E-mail: dm-jajpu@nic.in. Web site: www.jajpur.nic.in
IRecord Room]

Letter No ¥5R% Date 0] O0¢ 2024

To

The Tahasildar, Darpan

Sub: - Supply of information/ documents in respect of mouza- Byree for O.A No.
42/2024/EZ filed by Bimal Hembram and another Vrs State of Odisha and others
before the learned National Green Tribunal, Eastern Zone Bench, Kolkata..

Ref.. Your office letter No.3335/ dt05.08.2024.
Sir,
In inviting a reference to the subject cited above, | am to say send herewith the

required information / documents along with the report of Amin, District Record room in
respect of mouza- Byree for taking further necessary action at your end.

Yours faithﬂ\slly

0
Deputy Colleétor, Record Room
h— Collectorate, Jajpur
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Translated copy
r“‘% - NN et ore . ‘FZ»L Cercied

COLLECTORARE, JAJPUR
Ph 06728-222001(0)222330(R) Fax- 222087
E-mail: dm-jajpu@nic.in. Web site: www.jajpur.nic.in
[Record Room]
Letter No 8588 Date 07.08.2024

To

The Tahasildar, Darpan
Sub: - Supply of information/ documents In respect of mouza- Byree for O.A.
No 42/2024/EZ filed by Bimal Hembram and another Vrs State of Odisha and
others before the learned Nation Green Tribunal, Eastern Zone Bench, Kolkata.
Ref.: Your office letter No. 3335/ dt. 05.08.2024.
Sir,

In inviting a reference to the subject cited above, I am to say send here
with the required information / documents along with the report of Amin,
District Record Room in respect of mouza- Byree for taking further necessary

action at your end.
Yours faithfully

Sd/- Deputy Collector, Record

Room Collectorate, Jajpur

True Copy(attested
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Translated copy

Mouza- Byree, PS- Badachana No. 1041, on verification of Consolidation
(Chakabandi) Land Register, it is found that the Kissam of Hal Plot No.4368 is
‘Patita’ and the Kissam of Sabik Plot No0.2024 (part) is ‘Padia’ which has been

mentioned in the Consolidation Land Register.

But on verification of the enquiry report of Amin, it is found that there is
no any Kissam has been mentioned on Sabik Plot No.2024(part), Sabik Khata
No.610.

Enclosed herewith the Hal Consolidation RoR, copy of Land Register and
Amin Report in this report.

Sd/- Shubhranshu Malik, Amin
District- Record Room
Collectorate, Jajpur

Fri:;e Copy atf@steq
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- lranslated copy
o~ % Translated co

Part I1: Land Register of Consolidation operation.

Parisista- Ka
Form No- 66 Units Name- Byree Tahasil and Tahasil No. Darpana-18
Intersection - 266 Thana & Thana No. Dist- Jajpur

1. Serial No.-

2. First Part of Consolidation Operation Serial No.

3. Description of First Part of Consolidation Operation of Collum Nos.5 & 6
Odisha Government Khewat No.1.
4. Name and Thana of Mouza:  Byree No- 1041

5. Status of the Tenant- Government Mahala

6. New Khata No.1246, Consolidation Khata No.1298

Plot No other than An old plot or part of an old Amount of
unutilized plot taken for creation of new compensation
consolidation plots Plot
= = v
: s |8 " 2|l (g
T vl - 5 S| 5| 2
° 58 |2 | g8 & = | 2| g
= 2 = 2 (828 « N o 9| E =
< O 4~ e Q 9] £n = a -
- = W R b5 = =] = Q = 5]
«© 2 (=3} = = < o > 7] 7 >
= o o e e S o = 2] o} =
© §G o2 2 S| 8|38
7] 5 = ] = 2 7]
L o o {:5 A o
= = | s
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2 g r Translated copy

District record room- Collectorate, Jajpur

As per direction under Rule-15, Case N0.2305/1997, Plot No.4368 measuring
an area of Ac.5.00 dec has been recorded in Hal Khata No.590/Ka, Part Plot

No.4368/4713

s . £ 5| |
= @ f Number of Plots, | 2 g First Part of Consolidation
= % c Area & Kissam of |« o © % 5 Operation of Column Nos.
2 | = 2 8 non-consolidation |2 5 ¥ | 8| £ | 34037 the details of the
B e | B R plots of the khata |, o g | 2| -2 | interestofthe individual. &
5) o & - S o = [+ = E 2
O - - D [ m = o e Gt a
= = Q =] e = g- E = 1=} "*a o £
= ) LTl (8= § EM g z = B >
- o .0 o = b o u = = w 7
o ai= 8 |8 4 & E g < 5 E S e |2 E
g | 2 < |3 Z Els | E|E|l2| B|eE8lE|=E|ss
5 @ = Z g 3 |8 S 8| & |FTE|TS 2| E8|gE
@ < = o= = @ = = = v (= E| g 2| 2|0 E

o~ = 3 < g |4 g £ |E28/28|5F |89
< | 8 g = |5 b} E|€25(E&| BEL (S8

= ¥]
e : e z| 8%z |2%|&%
26 27 28 29 30 31 32 33 ] 34 35 36 | 37 38 39 40 41 42

4368 | 169. | Patita
3854 52 X
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Translated copy
X -
Part II: Land Register.
Parisista- Ka
Form No-34 Mouza - Byree Thana No.1041 Tahasil No.18
Intersection -152  Thana: Badachana Tahasil: Darpan, Dist-
1. Serial No.-
2. Name, Address, Caste & Share if any of the Land Lord: |
Abada Jogya Anabadi
3. Description of Khewat: Odisha Government Khewat No.1.
4. Khata No:1246
5. Status:
At the time of
preparation of Land Payment
Register
o =]
5 _ 5 § &
= a [ S ki 2 29 Water
(o) Q O o o 0 5 £ &
2 &) = = 2 g™ tax
= i £ &
6 7 8 9 10 11 12

14- Special requirement if any
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District record room- Collectorate, Jajpur

Translated copy

As per direction under Rule-15, Case N0.2305, Plot No.3854 corrected the area
and new plot No.3854/5715 recorded in New Khata No.590/Ka

Ared Value of trees, Special
9 | = | buildings, well ——
% g | & | and other things re;ulrzt l:g d]
> Chakabandhi | Chakabandhi Total S | % | oftheland .
=5 = Upajogi Anupajogi b+ 2
=] E G =
3 g 2|2
o
g g | E 22
s 2, g %] ‘9-5 ]
oW elz|=| 8|88 gl=|8
A.|D.|H. | A. |D.|H A, |D |H | & S| S|5E| 8 |8
Q17| gg|*%|° "
==
O a
15 16 17118119 | 20 (21 | 22| 23 |24 125|261 27|28/|29]| 30 31 |32 33
X P}t('l X X X X
3854 | oo oo 161. | 52 161. | 52
2024(p) % X X X X
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Parisista-Ka

-6 1

District record room- Collectorate, Jajpur

AMINAS INVESTIGATION REPORT

Intersection - 133 Mouza: Byree

Translated copy

Thana- Badachana Thana No. 1041

Form No- 27 Tahasil- Darpan Dist- Cuttack
Area
% g Order of the
B é - Amina’s investigation Assistant
SINo. | £2°= 2 2xg . .
8 8 4 _ B8 BSg details Consolidated
Dus | Sabik | E B 3 g
GG E 8 S 5% Officer
T 5~ | 85z
o ﬁ gz
1 2 3 4 5 6 7
3854 24297 | 220.97 | Sabik Khata No.610 is Hal Plot
Anabadi Khata No.3854
20244B) During field enquiry, it area of
is found that the area of | Ac.220.97
the concerned plot is not | instead area
matched with map and of
submitted trace of area | Ac.242.97,
of Ac.220.97 dec. The | record under
Kissam of the said plot Abadha
is ‘Pathuria Jungle’ and Jogya
T there is nobody in Anabadi
possession of the said Khata
Jungle’ plot. Hence, Hal Plot
No.3854, area of
Ac:220.97 recorded
under Abadha Jogya
Anabadi Khata
True Copy :é\:?aiﬂ ‘e
: L
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Appendix — A
Form No-99

Intersection - 402

1) Serial No. of Khatiyaan

- X-

about:blank

Khatian

Mauza: Byree

Police Station: Badachana
Police Station No: 1041

2) Name of Zamidar and serial number of Khewat or Khatian

Tehsil: Darpan
Tehsil No.18

District : Jajpur
3) Family name, father's name, caste and place of residence
1298 Government of Odisha Khewat Admirable anarchist (Abadajogya Anabadi)
No. |
4) Status 5} Payment 6) Details of incremental cost
Water Rent | Cless Passovcis' Le_s;; and other tofal
Cess ifany
Tax 2
0.00 | 0.00 0.00 0.00
7) Bisesa Anusanga if
any

yepiiseusl

l.tlj

uedied
e
e
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Page- 2
Sd/- District record room- Collectorate, Jajpur
Remarks
(If there is interest
R — Boundary & Kissam of other or personal interest
ot No and local name of lan rea i
Tenant name than Chaka Plot ot aqy eltizcn o
person along with
Chaka No other details to be
mentioned here
Other than Chaka
Chaka Ac. Dec. Ha.
plot Plot No.
No.
1 2 3 4 5 6 7 8 9
X X X X X
4368 161 52 65.3577 Patita
X X X X X
333 360 09 145.5956
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TAHASIL OFFICE, DARPANA, DHANMANDAL
NOTICE

To,
1. Sri Bimal Hembram, Son of Nanda Hembram.

2. Sri Biswajit Mohanty, Son of Late Ananta Charan Mohanty
At/PO/PS: Byree, Dist: Jajpur.

It is hereby informed you that as per the order dated 03.02.2023 passed
by the Hon'ble High Court, Odisha, Cuttack in W.P.(C) No 1592 of 2023 in
connection Lease Case No.48 of 2022, the hearing on the complaints given by
you scheduled to be held on 15.03.2023 at 3 PM in the Tahasil Office premises.
You are also requested to present on the scheduled date and time and raise your
objection. If you are absent on the said date and time, it will be held that you

have no complaint regarding the above and further action will be taken as per

law.

Sd/- Tahsildar, Darpana
Dated- 27.02.2023
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Sd/- Bimal Hembram,
Sd/- Biswajit Mohanty

Sir,

Notice was given to the undersigned and the signatures were given for

consideration
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CE SHEET FOR CO-ORDINATION MEETING OBJECTIONERS OF VILLAGE-BYREE UNDER THE CHAIRMANSHIP OF TAHASILDAR, \
DARPAN ON DT.15,03.2023 IN THE CONFERENCE HALL OF TAHASIL OFFICE
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2 3 r 4 5
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Translated copy

TAHASIL OFFICE, DARPANA, DHANMANDAL
Letter No. 1669/ dated 12.04.2023

To

1. Sri Bimal Hembram, Son of Nanda Hembram.

2. Sri Biswajit Mohanty, Son of Late Ananta Charan Mohanty
At/PO/PS: Byree, Dist: Jajpur.

Sub: Hearing on the grievance in obedience to the order dated 3.02.2023

passed by the Hon’ble High Court of Orissa in W.P.(C) No 1592 of
2023.

Sir,

In regard to the above and in view of the order dated 3.02.2023 passed by
the Hon’ble High Court of Orissa in W.P.(C) No 1592 of 2023 and pursuant to
the hearing of your grievance on 15.03.2023 at 3 PM, the details of the report is

being sent to you.

Copy of the details of the hearing of grievance petition is attached

herewith for your information.

Yours faithfully

Enclo: As above:;

Sd/- Tahasildar Darpan

Signature of Bimal Hembram True Copy attested
o iR
¢ ilo mi"b'f"‘.‘]]l
Tahasalda;, vary
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DETAILS OF THE HEARING ON THE GRIEVANCE IN OBEDIENCE
TO THE ORDER DATED 3.02.2023 PASSED BY THE HON’BLE HIGH
COURT OF ORISSA, CUTTACK IN W.P.(C) NO.1592 OF 2023

The hearing on the grievance was held on 15.03.2023 at about 3 PM in
the premises of Tahasil office under the Chairmanship of the Tahasildar, Darpan
and in the presence of the undersigned in obedience to the order dated
3.02.2023 passed by the Hon'ble High Court, Orissa, Cuttack in W.P.(C)
No.1592 of 2023. Notices were issued by the Tahasildar, Darpan to the
complainants on 27.02.2023 requesting them to present on the date of hearing
i.e. on 15.03.2023. But on the date of hearing i.e. on 15.03.2023 the complaints

were present along with their Advocates.

The complainants raised their complaint that after acquisition of land by
the IDCO, Odisha, Bhubaneswar on lease, subsequently the IDCO, Odisha
handed over the said land to the factories/companies for which causing air
pollution in the said area and affect life and make it impossible to manage day

to day life of the nearby villagers.

On the above allegation, the Tahasildar, Darpan stated that he has no

power/jurisdiction to settle the issue, However, if any company/factory

established, the said company/factory has to obtain necessary approval from the
Hon’ble National Green Tribunal, failing which the company cannot establish at

all.

Further the complainants alleged that the proposes acquisition/leased area
of Ac.30.00 where many tribal were staying since last 100 years and evict them

without providing proper rehabilitation is not fair.

On the basis of the enquiry report of the Tahasildar, Darpan and Revenue

Inspector, Byree, it is ascertained that there is no any 'Erlb,a Lommunity were
True LJ»-’I.

B /m/

‘f idar, par
| Tahasilds
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staying on the said area and the proposed acquisition/leased area are free from

encroachment.

Further the complainants alleged that the DALMIA CEMENT PLANT
boring a Tubewell on the distance of 1 Km on the proposed acquisition/leased
area and using the under water for the Cement Plant and if there is another

Cement Plant will established, there will be scarcity of water for the local area.

On reply of the above allegation, the Tahasildar, Darpan stated that the
Government of Odisha sponsored a scheme namely “Mega Paniyajala Prakalpa”
for supply of drinking water at the door step of every household for which water
scarcity does not arise on the concerned area. The Tahasil Administration and
District Administration have not given any land on lease basis to cement
company. The IDCO, Odisha was applied for land on lease basis, their
application was forwarded to the District Administration i.e. the Collector,
Jajpur after verification and fulfilment of all the criteria as per the O.G.L.S. Act,
1983.

Further the complaints alleged that the proposed area used mainly for

grazing of Cows of the concerned area.

On the above allegation, the Tahasildar, Darpan stated that 5% of Gochar
land is available for the purpose of grazing cows of the concerned village but

the Kissam of land in question is Sarada-3, Sarad-2 and Patita respectively.

Further the complainant alleged that on the proposed leased area, there
are many forest animals like Elephant, Peacock, Deer, Percupine, Sambar etc

are living.

On the above allegation, the Tahasildar, Darpan stated that if any forest

animals living over the leased area for which a Proposed Reserve Forest area

- i~ \ ttes fte d
Truexiopﬁfﬁ” .
A

Tahasildar, Darpan
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Translated copy

can be declared by the concerned authority of Forest & Environment
Department and the Tahasildar Administration as well as District Administration
beyond the jurisdiction to settle the allegation and also advised the complainants

to ventilate the grievance before the proper forum for the same.

The complainants alleged that the total event would have cause severe

environmental impacts.

On the above allegation, the Tahasildar, Darpan stated that it is not under
the control of Tahasil Administration/Revenue Department whether it will
adversely affect the environment or not and before the establishment of the
factory or company in the said station, the said company must get permission

from the Hon’ble National Green Tribunal.

Finally, the program concluded with the suggestion that the complainants

should present their grievances in the appropriate forum.

Sd/- Tahasildar Darpana
Dated- 10.04.2023

True Copy attested
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ABSTRACT OF FOREST LAND TREE ENUMERATION LIST FOR CONSTRUCTION O

F PROPOSED RA|L CORRIDOR IN

LAGE KADEI UNDER TANGI-CHOUDWAR TAHASIL UNDER CUTTACK FOREST DIVISION IN CUTTACK DISTRICT OF
viL M/s MY HOME INDUSTRIES PRIVATE LIMITED.
—
TAHASIL NAME:- TANGI-CHOUDWAR
—

VILLAGE NAME:-KADEI

T | |
sirth | Girth | Girth Girth | Girth | Girth | Girth Girth Girth | Girth
sI. | Name | 3059 | 0-89 | 90-119 | 120 | 150- | 180- ] 210- |, oo | 270- | 300-
No | ofTree e Lo | inens 149in|179in{209in| 239 in P 299in |329in above
cm cm cm cm cm cm cm cm |incm
1 |Bamboo 1 1
2 | Bara 2 2
3 |Cashew| 331 331
4 | Khajuri 1 1
| 5 | Neem 1 1
| Total- 334 0 1 0 0 0 0 0 0 0 0 0 1 336

(Y /‘Q—ﬁ
6’0\3&% osi(el I’JB'

N | _

( 'o{:\ﬂ% /;"L’;O g6 _ Forester Rev. Inspector, Uchhapads

[AHASILDAR  ev® S Safa section
JANGI-CHOUDWAK s

\><*“"”
son of Foredts

fost. C \serVaton Ot ¥
| Cumki‘orastnwzston

Bl eTi
Forest Rarge Offkear |

Dalijors fanoe, Byree

Divisional Forest Officer
Cuttack Forest Division



sz i il 3 R

: e dk R &R | e e ok RPN | e, a3 F g
bn R B R e I . e
Date of application for e .dm?ﬂ' . Date of dellvery of the Date on which the copy Date of making over the
the copy. - '"q:““.";u“r‘:::" '3 requisite stamps and was ready for delivery, copy to the applicant,
stamps and folios, tofios, A nnNn V4 CofCl —~ 1 L ‘|
SOk, & @690, 016 80\ 65a% 0P
PG R0~ 9H @L%‘éawq - 6 SAHDG 0950R) 7 - GDIE) 2
0eRG-99H  URNCURGTY - oR— oI
e GOR YD - . - |
o QUeIEREINPR BIRGE- L
T DIPEE\TRERN ﬁ@pmms‘z@s@m%m PR AR - 6501 EY PR L7
¢ en ANG UMY - 59}’ Lo¥yR o
T8 o0 AR - 89619 T
Y G eelagy - €2y Oyl 89T _
mumm REoys 5 ,._,,‘an | RE O
% GUEIE N e Ob 7)) CLUT o - Ol
Q6 ‘-’7&9 e LAl 3T L e =X
"R IR ““"l?@ﬁg of® @f‘%fgs% L B ﬁ@
5) — o |eo | e [ €9 eq| ex cp [evlen jeriec 9¢c |9e {294 9N %SU f}‘ﬂ‘
-— PR i |
ate ?_‘E‘ﬁ':—'*
3 // /]
‘ “\ A rodl
i |
| :
| ! | ' l . 1!
| [ |




— X v

CR2UQF AR Qo £/ 0,

' 2. ef ""H'PJ, VO AV P18 s L n X0 e ) a5
V8T Ao g o) 1} % 2. LNOAGY [I8C) w4 X))l 4
- i B Ot

@ ‘?‘ﬂ'_”ifm _;.%_--.,:Eé‘__ 6£Q },y(,’ /
WY BRI o AL, | ( WAOE\ c@W‘l -
% gg g{ Eg FRNB\| o4 '.. g'c gj *nmamow\m%q%
5|8 | GG [BRemn FLOX O R @ @@ inenyt Sl RO
oG 6 e : T 58| & Eaanarmel
> £¢ §§§°ﬁ" YR b5l lz o 2
S| Sl =0 o B8 88 B e RS &
W 199 |oc|9x or.: NRIMNY | g | o8 [ng- N9 3n9 on?" Qe | vo Uiér 9
x X m#{a)? gﬂ,y AY 0228/ A «
ﬁjﬁ;‘;pﬁﬁq D@j a’: a‘?’}i _2\ i"irb)h+ b; ‘;)’

‘_."h (W

o €%0. 89 9.

/]
+¢5 '/5‘1";3’}95?5/ k- 625

.Eag-/,’
- S

- ap /T
)z’ﬁu D’)")m“'s;?_igg { 2_7 Nesd P

Y
CdPiED ‘h CAOth’gE: D E:i}E Celtified|to be frue cppy
"Wez AY \ ‘
CoMARER| " ol
» - e FOH : i i '
. (-I: C == ?(E ':-)'.‘ﬂﬂi

Nuthor|sed UlS 76 bt El'n M-146

2 |

Collector
Recdrd Roc;i

rate, Jajpur




wRRR & W i | A ey sk AR | o, wwf X KRy | ks @ oRBR B R
wha we gl F @ KT [ alar wRffy S o v
Date of application for 1 ader Date of delivery of the | Date on which the copy | Date of making over the
the copy. Date fixed for notitying requisite stamps and was ready for dellvery. copy lo the applicant.
the requisite number of talios.
stamps and follos,

___;L___J______
@ en - 6%9 (}

NG - 5006

o

ol B, Ol

R 3AE) -v o A

GENR) - qﬁpéj E,

ru\O’”‘“ N

er
WRERG-282

> @Le\@ GO -
I u‘( \Q"l‘h({;\g‘\ 'N‘{\\ {a&‘l
57475

N %\@aw( M\‘o & NG| R

Qr{‘n’d‘\fc Cv\jffﬁ“

ar oy BN - debypodly (e

> SIS GRS) 22D
2 Ge,

@“‘%G%W@?g@ LA I e A
?&\@g\\ Mg\ l\

r.,m\z a.sﬁ\\'.]

6\"\@\@‘ GQ\'\SL LAt

_— --7"__%_ (D) 1{ (_ o - L 1 €5
.\ \ ; 1ru¥> Lop '.Jw*ler
l.-'

asildar/ q"‘”‘ an

T ERRTIATEP wi 6% U -



al) x|
ks l |

| %
T 018 5797 Fhoep y. B B sy a6V T %é@:
M B2 b |
Qf\(n\?@ H & s AGS)
L IR . &
2 1 e o e B %ﬁgﬁ?ﬁr‘“"
) ) \ L ! ' 1y ,_Jn,r.-/
9 Qe |Ugeeaisn| Gls N i A 0 1,
. - N Gau |
- O -~ . 5 | a-'r fr}’l =T
- . &) 64 ’f’
el €5 le9| er 'et 019€ 199 |97|9% (98| 9Y |99 |o ot f,c-f_-'Lf.r‘g 3
* = = i :
|
N BY | ofod : |
19" & |
36_935 .:,Q.zf/ FL"Q_ 7 o 7 } \
¢ / | | \ l 1
bal ¥ ”
2 X e
- |
| M| .
hro s ! h . i
% 0-4,.0 QJf @ M ARED sy ME Certified|to beftrue
coplED BY ME Ap i"“ﬂﬁ?%ﬂ‘w’t@ ~
el o 0F q& TH Se hut Oflic
cOMPARER. -
A*Ilhﬂf
&{ AN
Y
/
Defputy Chliector
Rgcord Ro
Colldctorati, Jajpur
l
. -



Parisista- Ka

Form No- 66

- ¢

Aﬂ)ﬁ‘f’xm’_e“ L7/i ) 162 ‘

Translated copy

Part II: Land Register of Consolidation operation.

Units Name- Byree

Intersection - 266 Thana & Thana No.

1. Serial No.-

Dist- Jajpur

2. First Part of Consolidation Operation Serial No.

Tahasil and Tahasil No. Darpana-18

3. Description of First Part of Consolidation Operation of Collum Nos.5 & 6
Odisha Government Khewat No.1.

4. Name and Thana of Mouza:

5. Status of the Tenant-

Byree No- 1041

Government Mahala

6. New Khata No.1246, Consolidation Khata No.1298

Plot No other than

unutilized

consolidation plots

An old plot or part of an old
plot taken for creation of new
Plot

Amount of
compensation
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District record room- Collectorate, Jajpur

As per direction under Rule-15, Case No.2305/1997, Plot No.4368 measuring
an area of Ac.5.00 dec has been recorded in Hal Khata No0.590/Ka, Part Plot

No.4368/4713
] o -So b= . R
" a f Number of Plots, ¢ 2 & | First Part of Consolidation
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Part I1: Land Register.

Parisista- Ka

Form No-34 Mouza - Byree Thana No.1041 Tahasil No.18
Intersection -152  Thana: Badachana Tahasil: Darpan, Dist-
1. Serial No.-
2. Name, Address, Caste & Share if any of the Land Lord:
Abada Jogya Anabadi

3. Description of Khewat: Odisha Government Khewat No.1.
4. Khata No:1246

5. Status:
At the time of
preparation of Land Payment
Register
-~ =
5 a E | § 7 § E Q Water
5 |8 |8 |2 9 $EE S
MO S = % Og 2™ tax
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14- Special requirement if any
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District record room- Collectorate, Jajpur

As per direction under Rule-15, Case No.2305, Plot No.3854 corrected the area
and new plot No0.3854/5715 recorded in New Khata No.590/Ka
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~ ] Annexure- M | 19°
COLL ECTORATE, JAJPUR
Ph 06728-222001(0) 222330(R) Fax -222087
E-mail: dm-jajpu@nic.in. web site; www.jajpur.nic.in
[Record-Room]

Letter No: \5 &GY  /Date: 0112202\

To
The Director (Tech)
My Home Industries Pvt. Ltd

Sub: Issuance of certified copies for Hal-Sabik co-relation in respect of Mouza- Byree
under Darpan Tahasil.

Ref.: Your office letter No. 7 / dt..30.11.2021

Sir, :
With reference to the letters on the subject cited above, | am to intimate that Hal-

- ———

Sabik kisam of following schedule Govt. land has been verified as per the available
Record of District Record room, Jajpur.

SL. [ HalKhata | Hal Plot Kisam | Sabik Khata | Sabik Plot Kisam
No No. No. No. No.
1 4367 Patita 5593 Patita
2 4368 Patita | - - 3854 Patita
3 4591 Sarada.(ll 5354 Sarada.lll
4 1298 4596 Sarada.ll 2024 5255 Sarada.ll
5 4600 Patita 4006 | Saradalll

_i_ 4601 Patita 4007 Sarada.lll

| ¢ 4629 Patita 4024 Patita

This s for your kind information. |

Yours faithfully,

,\Oﬁ‘w

010
e mmﬁfﬁ

AddI Bistrict Magistrate
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OFFICE OF THE DIVISIONAL FOREST OFFICER, CUTTACK FOREST DIVISION
NUAPADA, GHATAKULA, CUTTACK-753010.

Telephone No.06712957611 Control Room-~06712340343 Toll Free No-18003457473
E-mail dfo.cuttack@odisha.gov.in

Memo No.5% 8% /-SF/Forest Diversion (48/2024)
Dated, Cuttack, the g <5 th June, 2024.

To
The Chief Conservator of Forests(WL-11)
O/o the PCCF (WL) & CWLW,
Odisha, Bhubaneswar.
Sub: - W.P(C) No. 42 0of 2024/EZ (Bimal Hembram & Anr. Vs State of Odisha & Ors.
Before the Hon’ble NGT, Eastern Zone Bench, Kolkata -reg.
Ref:- Your Memo No. 31.05.2024.

In inviting a kind reference to the memo cited above I am fumishing herewith
the reply of point No. 2 that :

1. The land on which the project is to be set up involves plot No. 4368 (p) having kisam

Patita with areaAc.45.19 & Ac8.00. As required by the undersigned, the ADM, Jajpur
vide his letter No. 15867 dt. 01.12.2021 has furnished the Sabik Status i.e. Plot No,

3854 with kisam Patita is the corresponding Sabik plot of the Hal plot No. 4368 (details
shown in Annexure-1).

Regarding Railway corridor of the project, the revenue forest land over an area 0f4.519

ha has been involved in the project and the said area contains scrub growth and old

Cashew plantation which is a regular path of Elephants.

3. As mention in the petition, no water bodies used by the wild animals specially by

elephants for drinking and bathing near to the above location are available.

This is for favour of kind information and necessary action.

(VS (O\Y"'
2
Divisional Mprest Officer

Memo No. w— Date. DS ~ 0 2031 aCuttack Forest Division

Copy submitted to the Regional Chief Conservator of Forests, Angul Circle

for kind information and necessary action with reference to Memo No. 6118 dt. 31.05.2024
of the CCF(WL-II) to his address.

. e} o :

"Tr‘_CwL. C'!?bﬁ 7\7)71 d K}T‘
Divisional Forést Officer
\J\}\f ﬁguuack Forest Division

of Forests

“Cluwk Forest Division

-
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Name of the projact

SITE INSPECT] N REPORT
Forest diversion Proposal over 4.519ha of forest area in

Name of the districV/ division

Cuttack District/ Cuttack Forest Division

Date of inspection 25.08.2023

Name & designation of inspecting | §r; Ajit Kumar Satapathy, OFS, Divisional Forest Officer, |

Name & designation of other officers
who attend the inspection including
the user agency

Cuttack Forest Division

Sri Abhiram Jena, Range Officer, Dalijora Range.

Sri Nilambar Mishra, Deputy General Manager, Liaoning.
Sri Deepak Kumar Panda, Deputy General Manager,

Projects,

Legal status of forest land proposed for | Revenue Forest Land

diversion

If area required for diversion has been
demarcated on the ground ground by fixing RCC pillars by the User Agency.

’ The area required for diversion has been demarcated in the

Item-wise breakup of the forest land | Enclosed in DP

proposed for diversion
9 [ Condition of vegetation and type of
forest in applied area.

Eco-value class-IV and Canopy density < 0.4(open forest.)

10

Position of wildlife in general

Monkey, Rabbit, Mongoose, Common Myna, Crow, Wild
pig, Cobra, Rat snake, Monitor Lizard, Mouse, Python.

11

Whether the applied area is involved
with any eco-sensitive zone/ national | Park/Wildlife Sanctuary

Does not form part of any Eco-sensitive zone/National

park/ sanctuary

12 | No. of trees to be felled and its impact | Enclosed in DP
on the eco-system

I3 | Details of broken up area and
reclamation done, if any (mining cases)

Not Applicable

’ 14 | Position of displacement of people and | Not applicable.
adequacy of rehabilitation, if any.

Position of rare & endangered species
15 |available & importance of area from

There is no rare and endangered species available over the
applied area.

Compensatory

eco-social point of view
16 | Non-Forest land used in the project and
non-forest  land

included j
' in the DLC report or not. for Compensatory Afforestation and it is not included in

0.271 Ha. Non-forest land used in this Project.
selected  for | Non-forest land of 4.654 ha has been identified in village-
Afforestation i [ Chotapadagaon, Tahasil- Tangi-Choudwar of Dist- Cuttack

the DLC report.

17 [ Suitabifire T o
ility of the identified non-forest , The non-forest land identified for Compensatory

Afforestation is suitable for taking up Plantation.

W%md forest _Afforestation.
lolation of F orest (Conservation) Act, ] No

| :
%um taken there —on.

e ey SHEIA
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oM. Cuttack Forest Division
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